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(Quantity in loim «* )

SI. No.  Name of th? Party

1.  Jatindrn Stt-cl Tubes, IX lhi  .

2.  Ĵiiri Tuhc Company, Ufllii  .

3.  Guj-imt SLcd TuIk-s. Ahm<-d;ib;td

4.  Khandclwsl Tubes, Bombay  .

5.  Surenilra Iiulasiri<\s, Bombay  .

6.  Filling;* Tubes, C tlcuiut .  .

7.  Appolo Tube*, M~dr;.'!  .  .

(b)  The outstanding dues of  SAIL 

against indigenous tube manufacturers as

Nunir of tlw Part y

M/s K. iling.'*. TuN s Limited  .

M/s -Slct l Tubes of Indi". Lid.  .

M/'t S-ixliy Ki(?inf*rrin? Work-, . 

M/s Shjvmoni Steil Tubi s l.ul.  .

(c)  and (d). No credit facility  was 

allowed to M/s Kalinga  Tubes dumg 
March and April, 1979.  The outstand-

ing amount shown above relate to sup-

plies made to the  parties prior  to !st 

March. 1979.

Payment of House  Tax to  D.M.C. by 

Residents of Uttam Nagar

7735.  SHRI SHF.0  SHARAN VER- 
MA:  Will the  Minister of  HOME

AFFAIRS be pleased to state:

(a)  whether it has come to the noticc 

of Government that  large  number  of 

people do not pay house tax to the Muni-
cipal Corporation of Delhi like the ones
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from A-1  to A-30 and A-l/*-30, Has- 

thal Road, Uttam Nagar; and

(b)  if so, the steps taken to realise 
the tax from them, with details thereof?

THE  MINISTER  OF  STATE  IN 

THE MINISTRY OF HOME AFFAIRS 

I AND DEPARTMENT  OF  PARLIA-

MENTARY AFFAIRS (SHRI P. VEN* 

KATASUBBAIAH): (a)  and <b). The 
Municipal Corporation of Delhi has  re-

ported that payment of tax has been re-
ceived including part payments in a £̂w 
cases from the assessces among the pro-

perties mentioned in the Question. Vigo-

rous efforts continue to be made to  re-
cover tax from all such cases where dues
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are still outstanding.  According to the 

Corporation, ou( of the properties men-

tioned in the Question., full payment has 

been received in 5 cases,  part payment 

has been received in 12 cases, no payment 

received in 3 cases and no tax demand 

has bem raised so far against the rest.

Safety Regulations in Factories

7736, PROF. RUPCHAND PAL: Will 

the Minister of LABOUR be pleased to 

stnte:

(a)  whether any survey has been made 

during the last two years as to the com-

pliance of  provisions of  Factory  Act 

particularly the safely regulations in the 

factories in ihe country;

(h) whether any report has been  re-
ceived by Government  regarding viola-

N«i. ofi!iv**cli.i;i, r’.n i- (I uiit  .  .  .

N'u. uftifK-no * di'lrcLi d . . . .

N»i. nl p.  c .**■> iitNiiiiitcil  .  .

Xu. of cun vir 1 inns obtained  ,  .  ,

Women Self Employment Scheme

7737. SH RIM ATI GEETA MUKHER- 

JHE: Will the Minister of PLANNING 

be pleased to refer Chapter 27 PHra 27.24 

of th.- Sivth Five  Year Plan document 

(dealing with women and Development) 

wherein it has been stated that “At dis-

trict levels,  special cells  for increasing 

wom;n's participation through wage and 

self employment would be set up as part 

of the proposed  machinery for  district 

manpower  planning  and  employment 
generation”, and state:

(a) in how many districts such  cells 

have been formed;

(b) how often did such cells meet; and

(c) what are the results?

THE MINISTER  OF  PLANNING 

fSHRI S. B.  CHAVAN):  (a) to (c).
Planning  Commission  tidvised all the 

State Governments/Union Territory Ad-

ministrations to give  representation  to 

women n 1 the District Manpower Plann-
ing & Employment  Generation Council.

tions of Factory Act during the last two 

years; and

(c) if so, the details thereof?

THE  MINISTER  OF  STATE  IN 

THE MINISTRY OF  LABOUR (SHRI 

BHAGWAT JHA AZAD): (a) to (c). 

The enforcement  of the provisions  of 

Factories Act 1948 is a continuous pro-

cess and Is performed by the Chief Ins-

pectors of Factories under the State Gov-

ernments and Union Territory Adminis-

trations. Wherever violations of provisions 

are detecUd, remedial measures as per the 

provisions of uie Act are taken by them.

The following latest  figures available 

for the years 1977 and 1978 indicate the 

number of inspections carried out; num-

ber of offences detected etc. under  the 

Factories Act.

Kt77 .978

]  1 7 ,r9753

4K4-4 50065

I 1 9*99

ti-j <"> 1 7360

It is expected that with the inclusion of 

women members in the  Council,  the 

women’s participation through wage and 

self-employment  would  be  promoted. 

Further, the  National Level  Guidance 

Committee on Self-Employment has also 
advised the State  Governments to pay 

priority  attention to women  needing 

either part-time or  whole-time employ-

ment opportunities.  It has also been de-

cided to appoint a women credit officer 

in  the  District  Rural  Development 

Agency which should also pyomote self-
employment of women.

Though most  of ths  States/Union 

Territories have s<*t up th; Councils, there 

are still some where the matter is under 

examination.

Allocation for Tribal sub-plan during

1981-82

7738. SHRI N. E. HORO:  Will  the

Minister of HOME AFFAIRS be pleased 
to state:

(a)  the amount  allotted to different 
States during 1981-82 for tribal sub-Plan




